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Record of Proceedings

The matter was heard through video conferencing.

2. Learned counsel for the Petitioner advanced extensive arguments and relied on
the provisions of the Bid Documents (RfQ and RfP), Power Purchase Agreement and
the decisions/judgments of Appellate Tribunal for Electricity and Hon'ble Supreme Court
on 'maintainability’ and 'merits' of the case. Learned counsel further requested to direct
the Respondents to file their reply on 'maintainability’ as well as on 'merits’ of the case
and the Commission may take-up both the issues together.

3. Learned counsel for the Respondent, Punjab State Power Corporation Limited,
sought permission to file its reply. Learned counsel submitted that the copy of the reply
has already been served on the Petitioner. However, the same is yet to be uploaded on
e-filing portal of the Commission.

4. Learned counsel for the Respondent, Uttar Pradesh Power Corporation Limited,
requested for time to file reply.

5. After hearing the learned counsel for the Petitioner at length, the Commission
directed the Respondents to file their reply on 'maintainability’ as well as on 'merits' by
28.8.2020, with advance copy to the Petitioner, who may file its rejoinder, if any, by
11.9.2020.The due date of filing of reply and rejoinder should be strictly complied with.

6. The Petition shall be listed for hearing on maintainability as well as on merits in
due course for which separate notice will be issued.

By order of the Commission

Sd/-
(T.D. Pant)
Deputy Chief (Law)
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